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It has been observed that in many court cases a number of departments/units
apart from the substantive departments/units are made party by the litigants.
The same cases, therefore, are reflected in the LITES information sent by all
the respondent departments. This increases the total number of cases when
all the departments are taken together. The information regarding LITES
compiled by the Justice Department accordingly shows a higher volume of
litigation than actual and also increases work load of departments which are

proforma party.

It is, therefore, requested that in future proforma departments/units may send
the information on LITES in the enclosed proforma to avoid duplication. It
would also help Justice Department to identity substantive departments for
LITES data entry and monitoring and spare the proforma departments/units

formupdation of information.
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